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I. 
Heard Mr Krishna Sinar, Mr LCjba. 

an Ms Zuchu rnpeni NgnJ)ie. learned 
C4nse appearing or the Appiicant and Ms 

U.Das, learned MdL SIandmnq Counsei for 

thi Union oLindia. 

For the reasons recorded separa1y, 

fh4 O.A. stands 

(MR. Mnhanty 
Vice-Chairman 
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CENTRAL ADMINISTRATIVE TR1f3U NAL 
GTJWAHATJ BENCH 

Original Application No.48 6C 2(109 

Date of Order: This the 25th day of March 2009 

The Hon'bie Shri M.R. Moha.nly, Vice-Chairman 

Sbri Tarun Kumar Das, 
Sb (L) T.N. Dos, 
Resident of Madan Laban, 
Est Khasi Hills DiSIiCt, 
Shillong-793002, Meghalayo. .. .......Applicant 

ByMvocates Mr Krishna Sunar, Mr LCJha  and 
Ms Zuchumpeni Ngullie. 

versus - 

The lJn ion of India, represented by the 
Ministry of Atiriculiure, 
New Deihi-Il000i. 

The Director 
Indian Counsel of Agricuftural Research 
N.E. Region, 
Umium, Meghalaya793103. 

The Zonal Coordinator 
Zone-Ill, LCAR.I 

	

• 	N.E. Region, 
• Urniurn, Meghalaya-793013. . ..........Respondents 

By Advocato Ms U. Das, Add.G.S.C. 
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OA.No.48/2009 
ORDE R(OJAL 

25.03.2009 

M.R. MOHANTYA VICE-CiJAERNAN 

Upon being mentioned by Mr Krishna S u nar, Advocate 

(made in presence of Ms U. Das, learned, Md). Standing Counsel for 

the Union of ind this case is taken up. 

Heard Mr Krishna Sunar, Mr J.C.jha and Ms Zuchumpeni 

Ngullhe, Advocates appearing for the Apphcafl, and Ms U. Das, 

learned MdJ. Standing Counsel for the Union of India (on whom a 

copy of this O.A. has already been served) and perused the materials 

placed on record. 

The Applicant, an employee of Indian Cnundi of 

Agrk'.ulturai Research (under Zona) Coordinator of Zone-IIJIN.E. 

Reg on at Umiurn/Meghaiaya) faced a Departmental Proceeding (on 

the allegation of producing a forged HSL Certificate) and at the 

closure of the Departmental Proceeding, the Applicant has been 

visited with an order of dismissal from service on 23.0 .2009. Instead 

of preferring an appeal; the Applicant has rushed to this Tribunal with 

the present Original Application filed under Section 19 of the 

Adrnhuistrative Tribunals Act, 1985. 
'4 

in course of hearing, the Applicant has filed a petition 

seeking permission to withdraw this case in order to prefer an appeal. 

In the aforesaid premises, this case is permitted to he 

withdrawn with grant of liberty (to the .Applicant) to prefer an appeal 

challenging the 	 order.  
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This c.se is accordingly disposed of being withdrawn 

Send co&es of this order to the Applicant and to all the 

Respondents (a)ongwfth copies of this O,k) in the addresses given in 

the O.A. Free copies of this order be also suppliE..d to the learned 

Counsel for both the parties. 

~Abll  
(M. H. MOHANTY) 
VICE-CHAIBMAN 

nkrn 
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GuwahaU Eknt 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATWE 
TRIBUNAL ACT - 1985 

ORIGINAL APPLICATION NO 14 POF 2009 

SYNOPSIS 

That the petitioner joined his service in the Indian Council for 

Agricultural Research, Zonal Coordinating Unit III, North Eastern Region, 

Umroi, Meghalaya in the year 198.1. In the year 1983 the petiiuner 

appeared in the Board Examination held by the Board of Secondary 

Examination, Assam and after getting through the petitioner ubmitted 

the HSLC to the Office authority. 

That in the year 1996 a departmental proceeding was ordered 

against the petitioner for submitting the fake HSLC Certificates and the 

departmental proceeding was concluded in the year 2003. In between the 

petitioner had got one promotion also in the year 1997 and during the 

period of departmental proceeding, the petitioner was never suspended 

from his service. 

In the findings of the enquiry report the enquiry officer has opined 

that the matter should be handeti over to a qualified and recognized 

investigating agencies and the iame was later handed over to the C.B.I. 

it 

I 
t7 

(Contd ...... P/2) 
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In the meantime the petitioner receive a letter dated 28th August, 

2008, wherein the department has asked explanation from the petitioner 

and subsequently two more show cause notices dated 19th September, 

2008 and 5th December, 2008 were served to the Petitioner, to which the 

petitioner replied that without a conclusive report on the earlier 

departmental proceeding how the office can take any action on the basis 

of the re-verification report and secondly a C.B.I. enquiry in this matter 

is still going on and without its completion how the department can take 

any action. 

Inspite of all the replies, the office authority issued a dismissal 

order from the service on 27.01.2009, which was received by the 

petitioner on 11.02.2009 as the petitioner was on leave. 

Hence this petition. 

Humble Petitioner 

I.C. Jha, Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT - 1985 

ORIGINAL APPLICATION NO Q  g OF 2009 

LIST OF DATES & EVENTS 

Si. Date & Year 
No.  

Particulars of Events  

 January, 1981 The applicant joined his service in ICAR. 

 1983 The applicant passed H.S.L.C. Examination. 

 1996 The 	Departmental 	proceeding 	against 	the 
applicant was ordered. 

 1997 The applicant got second promotion. 

 31 st December, 2003 - Report of the enquiry Officer was published. 

 28th August, 2008 An explanation from the applicant was sought 
for. 

 5th September, 2008 The applicant submitted its reply. 

 19th September, 2008 A show cause notice to the applicant was issued 
by the Department. 

 14th October, 2008 The applicant submitted reply of the show cause 
notice dated 19th September, 2008. 

 5th November, 2008 The Department issued second show cause 
Notice to the applicant. 

 19th November, 2008 The applicant submitted reply to the second 
show cause notice. 

 27th January, 2009 Dismissal order from the service of the applicant 
was issued by the Department. 

A 

Filed  

Dated: Shillong 
The i1vIarch, 2009 
	 I.C. JHA, Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

APPLICATION UNDER SECTION -19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT - 1985 

ORIGINAL APPLICATION NO 	OF 2009 

Shri. Tarun Kr. Das 	 Petitioner 

-VERSUS- 

Union of India and others 	 Respondents 

I ND EX 

Si. 
No.  

Particulars Page No. 

 Petition 1. - 
 Verification % o 
 Annexure - I - 

 Annexure - II  
 Annexure - III & Ill-A - 

 Annexure - IV 

 Annexure - V 2.0 
 Annexure - VI 

 Vakalatnama 

tm 

Dated: Shillong 
The1VIarch, 2009 
	 I.C. JHA, Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

APPLICATION UNDER SECTION - 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT - 1985 

ORIGINAL APPLICATION NO 4 e  OF 2009 

To, 
The Hon'ble Vice President, Central Administrative 

Tribunal, Guwahati Bench, Guwahati and its 

Companion Members of the Tribunal. 

IN THE MATTER OF :- 

An application under Article 226 of 

the Constitution of India for 

issuance of a rule or any other 

appropriate Order! Orders or 

direction as this Hon'ble Tribunal 

may deem fit and just in the nature 

of the case. 

-AND- 

IN THE MATTER OF ;- 

Violation of Article 311 of the 

Constitution of India by the 

Department. 

-AND- 

IN THE M4TT OF :- 
UU.er vIo1atin of - the Principal of 

Natra1 Justice and arbitrarily 

issuing of Order of Dismissal from 

service. 
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- AN njjwahati Bench 

IN THE MATTER OF :- 

A prayer for quashing of the illegal 

and arbitrary order vide No. ZCU-

III/Estt/0 1 / Confid/08-09/ 1407 

dated 27.01.2009 issued by the 

Zonal Coordinator, Unit III, ICAR, 

and North East Region, Umiam, 

Meghalaya. 

-AND- 

IN THE MATTER OF :- 

A direction to the Respondent to 

allow the petitioner to continue in 

his service till further order. 

-AND- 

IN THE MATTER OF :- 

Shri. Tarun Kumar Das 

Sb (L) T. N. Das 

R/o Madan Laban, 

East Khasi Hills District, 

Shillong- 79300 >Meghalaya 

Petitioner 

- VERSUS -  

The Union of India 

Represented by the Secretary, 

Ministry of Agriculture, 

New Delhi - 1 1O001.- 

The jDirecor, 
Indian Council of Agricultural 

Research NE Region 

Umiam, Meghalaya - 793103. 
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3. 	The Zonal Coordinator 

Zone - III, I.C.A.R. 

NE Region 

Umiam, Meghalaya - 7930 13,,V 

.............. Respondents 

DETAILS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE :- 

This Application is made against the impugned Order dated 

27.01.2009 vide its number F.No.ZCU-III/ Estt/0 1 /Confid/08-

09/1407 (Annexure - VI), dismissing the applicant Shri. Tarun Kumar 

Das, Senior Clerk from his service, passed by the Journal Coordinator 

and Disciplinary Authority, Journal Coordinating Unit III, Indian 

Council of Agricultural Research, ICAR Research Complex for NEH 

Region, Umiam (Barapani) Meghalaya. 

JURISDICTION OF THE TRIBUNAL 

That the humble Applicant is a civil employee of Indian Council for 

Agricultural Research under Ministry of Agriculture and governed by the 

Central Civil Services Rule and falls within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench, Guwahati. 

LIMITATION:- 

The application has been filed within the period of limitation 

as prescribed in Section 21 of the Administrative Tribunal Act, 

1985. 

FACTS OF THE CASE :- 

4.1 That the humble Petitioner 18 a ptizen of India and a Government 

of India's employce W . 4q serving in the Indian Council for 
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Agricultural Research, Umroi, Meghãlaya and as such he is 

entitled to all the rights, protection and privileges guaranteed 

under Constitution of India and other prevailing laws of the 

country. 

4.2 That your humble petitioner had joined the service in the 

department of Indian Council for Agricultural Research, Zonal 

Coordinating Unit III, ICAR, Umiam, Meghalaya, and since then 

serving in this department. 

4.3 That in the year 1983, the humble Petitioner obtained leave from 

this office and appeared in the Board Examination held under 

Board of Secondary exam, Assam as a private candidate for Class - 

X examination from Secondary Examination Board of Assam and 

after passing the above said examination, the humble Petitioner 

obtained the Certificate from the authority concerned and 

submitted the same before its office authority. 

4.4 That all of a sudden on the basis of some complaint made before 

the Office authority by some of the people against the Petitioner, 

the Office authority of your humble Petitioner ordered a 

-  departmental proceeding against the Petitioner for procuring and 

submitting a fake educational Certificate. 

4.5 That neither your humble Petitioner was suspended nor was 

served with any notice for initiating the departmental proceeding 

and the same was ordered in the year 1996. Interestingly the 

humble Petitioner in the year 1997 got second promotion, which 



clearly shows that the charge leve e against the Petitioner was 

baseless. 

4.6 That the departmental proceeding initiated against the humble 

petitioner was concluded in the year 2003, after a span of seven 

years of time and the enquiry officer in its finding, has mentioned 

that it is difficult to come to come to a conclusion, hence the 

matter should be handed over to an authorized Investigating 

Agency to investigate the matter. 

(A copy of findings of the departmental 
proceeding is enclosed herewith and 
marked as Annexure - I. 

4.7 That after completion of the departmental proceeding against your 

Petitioner in the year 2003 the Office authority did not bother to 

take any further steps nor the copy of the departmental enquiry 

was supplied to the Petitioner for which the Petitioner is entitled to 

and the same was supplied to the petitioner in the last part of 

4.8 That all of a sudden in the month of August, 2008 the humble 

Petitioner was informed by the Office authority that his Certificate 

was re-verified from the Board Office, Secondary School 

Examination Board, Assam and the same was found a fake 

Certificate. The humble Petitioner here neither was informed to 

appear before any authority nor was given any opportunity to 

defend himself at the time of re-verification of the Certificate. 

(Copy of the letter dated 28th August, 2008 
is enclosed jzerewith and marked as 
Annexure-JJ), 
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4.9 That in reply to the letter dated 28th August, 2008 when the 

11  

humble Petitioner asked the department about the copy of the 

enquiry reports, after that only, he had been served with the same 

with a letter in regard to the information that the C.B.I. is 

enquiring in this matter. 

4.10 That the C.B.I. has started its enquiry regarding the educational 

Certificate submitted by the petitioner in the Office, but in the 

meantime the humble Petitioner was served with the show cause 

notices issued by the Office authority dated 19th September, 2008. 

(Copy of show cause notice dated 19th 
September, 2008 is enclosed herewith and 
marked as Annexure - HI). 

4.11 That at the humble Petitioner in reply to the show cause notice, 

submitted that the matter is still under investigation and without 

its conclusion issuing of show cause notice is clear cut violation of 

the natural justice in its reply dated 14th October, 2008. 

(Copy of the reply dated 14th October, 2008 
and is enclosed herewith and marked as 
Annexure - HI-A). 

4.12 That the office authority then served the second show cause notice 

to the petitioner to which the humble petitioner replied as reply to 

the first show cause notice. 

(Copy of the show cause dated 51h 
November, 2008 and its reply dated 19th 
November, 2008 are enclosed herewith and 
marked as Annexures - IV & . f 

respectively). 

4.13 That the Office of your humble Petitioner has not released the 40% 

arrear pay and the salary of the petitioner has also been stopped 

since September, 2008 as recommended by the 6th Central Pay 

A 
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Commission and has arbitrarily issued an order of dismissal from 

service under the Rule 14 of CCS (CCA) Rules, 1965 dated 27 ,11,  

January, 2009 which was received by the Petitioner on 11.02.2009 

as he was on leave for his and his wife's treatment as they are 

suffering. 

(Copy of dismissal order dated 27th 
January, 2009 is enclosed herewith and 
marked as Annexure - VI). 

4.14 That the Office authority did not even bother to wait till the 

conclusion of the C.B.I. enquiry report which was infact 

recommended by the enquiry officer of the departmental 

proceeding and issued dismissal order to deprive the petitioner 

from earning his livelihood by way of his service. 

5. GROUNDS FOR RELIEF(S) WITH LEGAL PROVISIONS:- 

5.1 For that the impugned Order of dismissal from service is an illegal 

and arbitrary order passed by the Respondent No. 3 and the same 

is liable to be declared illegal and accordingly, set aside and 

quashed. 

5.2 For that the basis of the impugned Order dated 27.01.2009 is 

departmental proceeding against the applicant and re-verification 

of his H.S.L.C. Certificate while the CBI inquiry in this regard is 

still going on and not yet concluded, therefore the impugned order 

is pre-mature and is liable to be set aside and quashed. 

5.3 For that the Departmental proceedings against the applicant was 

concluded on 31st December 2003 wherein the inquiry officer was 

in doubt about the authepticity/geninees of the H.S.L.C. 
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Certificate of the applicant and 	ecommendedfor its re- 

verification from the Secondary Examination Board of Assam in 

the year 2003. But the applicant never got any opportunity to be 

heard at the time of re-verification of his H.S.L.C. Certificate and 

all of a sudden received a show cause notice dated 28th August, 

2008, which is arbitrary on the part of the Respondent No.3 and 

liable to be set aside and quashed. 

5.4 For that violation of Articles 14,16 and 311 of the Constitution of 

India by the Respondent No.3 in passing the impugned Order 

(Annexure - VI) and is liable to be set aside and quashed. 

p 
5.5 For that the impugned order of dismissal of the applicant from his 

service is bad in law and thus liable to be set aside and quashed. 

DETAILS OF REMEDY EXHAUSTED :- 

That the applicant declares that he has exhausted all the 

remedies available and there is no other alternative efficacious 

remedy and the remedy sought for, in this application is just, 

adequate and complete. 

MATTER NOT PREVIOUSLY FILED OR PENDING WITH ANY 
OTHER COURT :- 

That the humble applicant declares that he has not file any 

other application for the same relief / reliefs being claimed herein 

either before the Central Administrative Tribunal or any of the 

Court of Law. 

RELIEF(S) SOUGHT FOR :- 

In the premises aforesaid, it is therefore prayed that your Lordship 

may graciously be pleased to - 	 : 
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8.1. admit this petition; 	 I Tu'lat, 

"'Aj~ 

8.2. issue a Rule against the Respondents to show cause as to why the 

impugned Order dated 27th January, 2009 should not be quashed 

as illegal, arbitrary and malafide and upon cause or causes being 

shown after hearing the parties be pleased to make the Rule 

absolute and/or pass any other Order/Orders as this Tribunal 

may deem fIt and proper; 

8.3. cost of the petition. 

INTERIM ORDER PRAYED FOR :- 

During subsistence of the application and pendency of the 

case the applicant prays for the following relief - 

That the Hon'ble Tribunal be pleased to stay / suspend 

operation of the impugned Order No. F.No.ZCU-III/Estt/01/ 

Confid/08-09/1407 dated 27th January, 2009 (Annexure - VI) 

issued by the Respondent No.3. 

 

The applicant files this application through Advocate. 

PARTICULAR OF I.P.O. 
 I.P.O. No. 

 Date of Issue 

 Issued from 

 Payable at 

4O.FO 
C. o'a12ooc 

GJJ- 

12. LIST OF ENCLOSURES :- 

As given in the Index. 
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VERIFICATION 

I, Shri. Tarun Kumar Das, son of (L) T. N. Das, aged about 49 

years, residing at Madan Laban, Shillong, East Khasi Hills District, 

Meghalaya, do hereby solemnly affirm and declare as follows:- 

That I am the Petitioner in the instant Petition and therefore 

fully conversant with the facts and circumstances of the case 

and I am competent to sign this verification. 

That the statements made in paragraphs J L,'?A, S, 

of this Petition are true to the best of my knowledge, and those 

in paragraphs 'L 1 O.I i &&c% i 	 being matters of 

record are true to my belief and information derived therefrom 

and which I believe to be true and the rest are my humble 

submissions before this Hon'ble Tribunal and no material fact 

of the case has been conciled/suppressed by me. 

And I sign this Verification on this 1 day of March, 
2009 

HUMBLE PETITIONER 
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S.FINDINGS ON THE C1jARG1. 

Bcfore noting down the final findings on the charges levi 

thc lnqàiry Oflicer would like to comiiiciit on certain 

tt&sin a government. officc.- 

agaiiisri'iqt 	2009 

in1s rcganlingscrvice-- 

uwa1at1 1BROCh_ 

Before appointing any person to any post of Government Service or for that 
, 

matter in any other service it i 	yAesirabIe that the appointing authority 

sliould thoroughly examine and verify the authenticity of the documents 

subrnittcd by the candidate Even duting the scrvicc career if the crnployec wants 

to change his/her bio-data in any form it should again be thoioughly examined 

and verified before entering-it in his/her service book. 
VFhe detail records related tb service matter- of an employee must he maintained 1 

thcofticc properly and updated i1iiid When necessary. 

• 	

- 

l3cfore convicting any accuscd pci son hUslic shpuld be given ample scope so that 

flcnt persons are not convicted. 	- 	 - 

• 	. The findings of the Inquiry Officer on the chirgcs levied against Sri l'awn Kr.Das 

.rcdctailcd below 

The Inquiry Officer is in doubt on Al iiuthncity of the lISLC pass .certiflcate and 

beet submitted by Sri I arun Kunir l3asas proof of lus passing l-ISLC examination 
ó'the letter N6 dated. 29.4.2000.'issued by the 

ler of Examination, Board of Secondary Education, Assam It is difficult to come 

ltd conclusion as to whethet Sii T K Das actually passed the HSLC examination or 
- 	 . 	

. 

the authenticity of the letter issued by. the Controller of Examination, SEBA on 
A -  ----------- 

$Opo-. and. the IISLC certificate and, Markshcel and Certificate submitted by Sri 

as is provcd 	I he Inquiry 01 ficer is of thc opinion that the Markshcet and 

S. 	 - 	 - 	 S 	

• 	

I" .1 

-. 
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ci1i 1IC1IL submttcd by Si I LL. t)e 	pinol .  of ,  hi passing the SLC cxii undtton ç  

also ihc Icitu o SI BA/tCLh/"U i/'I5i247 DA 1 [1) 9 2O)O 1551 Ld h 

of CXWTIIIiaI R)ii Sl.Bi\ needs o,re-verl lied horn (he oard of S eond 	ucation, 

Asarn. 

1: 	
'Ihe Inquiry Officer is ol the °P10100 that the ease 011 the charges levied against 

Sri T.K.Das of submitting talsu/loi ged I (SLC rass cci tihicatc/Mai kshct, should he 

handd ovu to a qualified 411(1 
iccognisd invesligatmg agencies I his will help in 

proving the authnticit oI'Mai sheet cate submitted by Sri T.K.Das in supporl of 

• his claim that he has atualIy passed HSLC examination. This will further hcl in 

xpOSlflg the flxu5 if any, invo1vd in issuing ial'e/Iolgc(l (IOeUrnLfltS 

i. 

'6 

t. 	 -. 
- 

• •••. 

'T:1T3j 
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 BenCh 	 CONFIDENTIAL 

ZONAL COORDINATING UNIT, ZONE-Ill. 
INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

7 	UMIAM (BARAPANI) 793103, MEGHALAYA 

I 	
I Phone No: 0364 2570081(ZC), 2570483(Admn.) :: Fax: 2570396, 2570483 I E-mail: icar_zcu 3 @yahoo.co.in,  icarzcu3@gmail.com  

Website: www.icarzcu3.qovin 

No. ZCU-III/Esstt./01/Confdl./08-09/34 	 Dated the 28th  August 2008 

OFITICE MEMORANDUM 

With reference to the verification of your educational certificate bearing Roll K-S 

NO.274, HSLC Examination 1983, this office has received a verification report from the 

Registrar Board of Secondary Education, Assam, Guwahati, vide letter No. 

SEBA/TECHIVERI/l/95/740 dtd. 23.7.2008 stating that your certificate is false. Further it is 

also stated that the name of the candidate against the said Roll No. and year of examination is 

found as one Mr. Nobul Hussian. Under this circumstances this office is constraint to initiate 

necessaiy disciplinary proceeding as deemed fit in the case 

Therefore, you are hereby asked to explain your position and also state that why not 

disciplinary action is not to be initiated against you. You are hereby directed to furnish your 

reply positivey by 8th  Sept. 2008 fai!tng \.55ht.h this office will presume that there is nothing to 

say from your part and further action will be initiated without any further correspondences 

with you in this regard. 

Zonal Coordinator 
Zonal Coordinating Unit, Zone-Ill 

Memo .No. ZCU-Hh/Esstt./0 1 /Confdl ./08O,y/a 	Dated the 2 8th  August 2008 
Copy to 

Mr.T.K.Das, Sr. Clerk, Zonal Coordinating Unit, Zone-Ill, Umroi Road, Umiam 
Meghalaya 
Personal File of Mr. T. K. Das, Sr. Clerk Zonal Coordinating Unit, Zone-Ill 
Service Book of Mr. T. K. Das, Sr. Clerk Zonal Coordinating Unit, Zone-Ill 

Zonal Coordinator 
Zonal Coordinating Unit, Zone-Ill 
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CONFIDENTIAL 

To 
The Zonal Co-ordinatOr 
Zonal coordinating Uflit, Zone III 
TOT Project, Umroi Road, Umiam 

Sub: Reply of Office Memorandum No ZCUUI/EstabliShmentlO I /Confidential/08-09/ 634  

Dated 28th August 2008 

I would like to inform you that long back a disciplinary proceeding was conducted on the 
same matter by this office but till date no report was given to me nor any correspondence 

to this effect. 
It is surprising to note as to how office propose for a fresh action without any conclusive 
report on the earlier matter. 
Nevertheless, to enable to respond, it is requested to kindly supply the copies of the 
correspondence referredtotheQffie memorandum under reference. 

Yours faithftjlly 
2fç 

\\ /. 

42' 	 ç 	\ 
(Tarun Kumar Das) 

Sr.Clerck. ZC- Unit 
Zone - III, Umiam 

C ' 
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FCONFIDENTIAL I  
ZONAL COORDINATING UNIT, ZONE - III 

(INDIAN COUNCIL OF AGRICULTURAL RESEARCH) 

Phorie:0364: :2570081,2570483 Fax : :0364- 2570396 E-mail icar_zcu3©yahoo.co.in  

F.No. ZCU-lll/Estt/01/Confid/08-09/ /b - 	 Dated the, 19th Sept., 2008 

MEMORANDUM 

Disciplinary proceedings under Rule 14 of CCS (CCA) Rules, 1965 were 
initiated against Shri Tarun Kumar Das vide Memorandum No.ZCITOT/99-
2000/Confid/54/ dated 09.3.2000. Dr. Ranjit Kumar Bardoloi, Senior Scientist, ZC 
Unit, Zone-Ill was appointed as Inquiry Officer to conduct the inquiry vide Office Order 
No.ZC/TOT/99-2000/Confid/54/1 17 dated 10.5.2000. 	The Inquiry Officer has 
submitted the Inquiry Report dated 31.12.2003, to the Disciplinary Authority. 

The findings of lnquiry.Officerisgiven as under: 

"The inquiry Officer is in doubt on thu authenticity of the !-ISLC pass certificate 
and Marksheet submitted by Sri Tarun Kumar Das as proof of his passing HSLC 
examination and also: the letter No. SEBAJTECHIVERI111951247 dated 29.4.2000 
issued by the Controller of Exarñination, Board of Secondary Education, Assam. 
It is difficult to comé. to .a sdlidéonclusion as to whether Sri T.K. Das actually 
passed the HSLC examination or not till the authenticity of the letter issued by 
the Controller of Examination SEBA on 29.42000 and the HSLC certificate •  and 
Marksheet and Certificate submitted bySri T.K. Das is proved. The Inquiry 
Officer is of the opinion that the Marksheetand certificate submitted by Sri T.K. 
Das as proof of his passing the HSLC. examination, and also the letter 
No.SEBAJtech/veri/1/951247 DATED 29.4.2000 issued by the Controller of 
examination SEBA needs to be re-verified from the Board of Secondary 
Education, Assam. 

The Inquiry Officer is of the opinion that, the case on the charges' levied 
against Sri T.K. Das of submitting false/forged HSLC pass certificate/Marksheet, 
should be handed over to. a qualified and 'recognized investigating agencies. 
This will help in providing the authenticity of Marksheet/Cert,f,cate submitted by 
Sri T.K.Das in support--of--his cIain that' he has actually .passed HSLC 
examination. This will further help in exposing the nexus, if any, involved in 
issuing false/forged documents." 

In view of above findings of .  theinquiry Officer, the undersigned under the 
provision of Rule 15(1) qfCCS.(.CCA) Rules inquired from the Board of Secondary 
Education Assam Guwahàti vide letter. No.ZCU-lll/EStt/O1/Coflfjd/08-09/2078 dt. 

kSl- 

- 
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10.6.2008 and No.ZCUfll/E 	/Corifid)O809/ll0 dt:i4:7.2008 to clarify the 
following issues given heruhdér''" 	 . 

(i) 	Verification of HSLC result Of Sh. Tarun Kuniar Das S/o Sh. Tara Nath Das 
Roll No.K-5 No.274 Year 1,983 Marksheet No.117278 dt. 7.9.1983. 
Authenticity of the letter No..SEBA/IFC/\jerj/1/95/247 dated 29.4.2000 issued by 
Shri B.C. Goswamr, Controller of Examination, Board of Secondary Education 
of Assam. 

4 	
The Reqistrar Board of Sdodiy ducation, ssarn Guwahat, vide his letter 

No.SEBArrEcHpjER/1/957740 d 	'2372oO8 has clarified the matter as under: . 	•.:4r_ "The Original office records in' rspe'ct of Tarun Kumar Das, bearing ROLL K-5 
No. 274, of the"HSLC'Eial i mination,.;1983, is'Re-ver,fièd and føund False. No such 
candidate is found thd?héjc)Ro1j sJ& and Year, as per 
records of this office Thenàme' viif fl cdridkiate agitst the said ROLL No and 
Year of the Eamjnation, is found as one ..'Mi... 'Nob'iji. 'Hussain. 'The Memo No. 
SEBA//F/VERI/1/95/247D't . 29.O42OOO Werenót issued by this office." 

In view of above clarification furnished,.by the Board, the undersigned vide 
Office Memorandum No. ZCU - lll/EsttIOl/Cônfid/08.09/634 'dated 28.8.2008, directed 
Sh. Tarun Kumar Das to make his submission. The submission made by Sh. Tarun 
Kumar Das vide his letter dated 8.9.2008 has'been examined but the same is devoid 
of merit. 

Under the provisions of Rule 15(2) 'ol GUS (CCA) Rules, 1965, a copy of the 
report containing findings of Inquiry Officer (from page 1-14 and other enclosures as 
Annexure I-VII from page 15-96) is being forwarded to 'Shri Tarun Kumar Das. 
Further, Sh. T.K. Das is directed.toia'k 'his 'submission onthe inquiry report and the 
facts of the case verified from fhëB d"'fr*ioned in"para 4 above. 

7 	Shri Tarun Numar Das is directed to furnish his' submission if any within 15 
days from the receipt of.thiském'orand'Um.' If no'replyisthejved from him within. the 
prescribed time, it will be .assUme'dthat he hàs,nothing.to ay in the 'matter and final 
decision in the case will be taken by the 'unders'igned asper 'provisions of CCS (CCA) 
Rules, 1965. 

1L 6' 
V. Vonkafasunjan) 

Zonal Coordinator 

To, 
Shri Tarun Kumar Das, 
Senior Clerk, 
Zonal Coordinating Unit, Zone-Ill, 
ICAR Research Complex for NEH Region, 
Umroi Road, Barapani (Meghalaya) 793103. 

frTh 



Villk Youis faithfully, 

IlftL 

( Tarun Kui'nar Das) 
V-VVV V (L, 

Sencr CIcr.k, 

- 	V  

p.,  • 	. 	J 
1.- f)......... 

11 
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To 

Sub 

AUR-'fl1 

V. ...V . ............V  

01  r 	. 

=Admin%imfteMunal 
- The . Zonal- Coordinator,... 

Zonal Coordinating Unit,.ZoneJlI, 'V 	 8 	2009 	1 Umroi Road, Umiam. 	 . .• 	- 

Reply to the Office MemoranduM No. ZCU- lIL 1Estt/0 I 	 date UV  19 Sept.2008. 	 V 	
i•--.-...• 	.. 	 V  

F 

Sir, 

With reference to the subject died I
abov.e 1 would like to state as follows 

That it is an admitted fact that a.disciphnary proceeding was initiated against me on 
09.012000 and. •repor ofthe saiie'wsTot supplied to me till 18th of September,2008, 
while the'enquiry ieport was dIkgëdJyubmitted to the office on 31.12.2003: 
That in the flndings of the. Iñq'üify, Rport, the chges . leveled against me was not 
pioved, which is also ieflected in the paiagiaph No 2 that, it is difficult to come to a 
solid conclusknas to whthèr Shri T:K..Das actually passed the HSLC examination or 
not.  

The Inquiry .Officer had alsoopiid that the case may be handed over to a qualified 
and recoi d,'iii -,'V-e"s'"ti - v" "fi gaing agenc4•• 	 ••• 	. 

That the mattel was ieinvestigatcd and ie-veiificd 01 not as stated in paiagiaph No 3 is 
not kiown to ne. .............;:.. 	 -. . 	 ... 	 V 	 V 

.I 	,ff.flril.fl 

That in the paragraph Nó.4. vhich"speaks about the re-verification and says that the 
certificate siiiii ittdby. me was ftnind fa1e.  

II surpnsed mejhàt howmy ceriificate has :heen declared lake, while in the first 
inquuy i epoj I'  it.,was 'opm'd hat Uii.Is)difliLu!t o say whuhej my cu tificate s fake at 
not Hendet  I totail diägiee with this 
That my eather submissionT,n Ihis iLgaid dated 08 09 2008 i veiy much sustainable 
as no copy of inqwiy iepoitws ipphedto mViii  1 tht time 	- 
I hat it is adittd by me that COPY ofthe inquny lepoit has been supplied to inc but, 
the copy of t h e report 	 was not supplied to me. till date. 1 ' 	 .........  

 I submit tht.the findins-äftli rè ei:ific 'átion  is baseless and hence I am not liable for 't!'f.. 	;.: . 	.i 	 . 	 . . 	V any ,p4iis 	and further..rquôst.thar charges leveled against me may please be 
dropped and foi which I shall vei iemam'ateful to you 

. 	.' ............ ... .......1,. 

Dated Umiam the 
14th October,2068. 

2 

4 

5 
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ICONFIDENTIALI 

WJIIX 
I 	 UNIT ZONE - Ill 
I 
-fNDiAN COUNCIL OF AGRICULTURAL RESEARCH) 

ICARRESEARCH COMPLEX FOR NEH REGION 
UMIAM (BARAPANI), MEGHALYA — 793103 

Phone:0364::2570081 ,2570483 Fax 

F.No. ZCU-Ill/Estt/01IConfid/08-09I)4 y 	Dated the 05th  Nov.,2008 

MEMORANDUM 

This is with reference to Memorandum No.ZCU-11l/Estt/01/Confid/08-09/167 
dated 19.9.2008 issued to Shri Taryn Kumar Das, Senior Clerk and his reply.. 
dt. 14.10.2008. 

The reply sUbmitted by Shri Tarun Kumar Das vide his letter dated 14.10.2008 
is not satisfactory and the same is devoid:of any ,  merit. 

WHEREAS in the.. Inquiry Report it is no where mentioned and agreed by 
Inquiry Officer that Shri Tarun KumarDas 'has passed the HSLC Examination and his 
HSLC mark sheet and certificates are true. On the basis of re-verification from the 
Board 	of 	Secondary 	Education, 	Assam, 	Guwahati 	vide 	letter 
No.SEBA/TECHNERI/1/95/740 dated 23.7.2008, it has been proved that the HSLC 
mark sheet submitted by Sh. Tarun Kumar Das S/o Sh. Tara Nath Das under Roll 
No.K-5 No.274 Year 1983 Markshèét No.117278 dt. 7.9.1983 is false and not issued 
by the Board. It is also further clarified by the Board that the name of candidate 
against the said Roll No. and Year of examination is found as Mr. Nobul Hussain and 
the letter No.SEBNIFCNeri/1/95/247 dated 29.4.2000 issued under signature of Shri 
B.C. Goswami, Controller of Examination Board of Secondary Education of Assam.. 
was not issued by SEBA, Assam. 

WHEREAS Shri Tarun 'Kumar Das in his reply vide point No.3 & 6 denied that 
the report of further inquiry/re-verification of his certificate from the Board was not 
supplied to him. As per the official records, he has already gone through the re-
verification report received by this officer vide letter No.SEBA/TECHNERI/1/95/740 
dated 23.7.2008 from Registrar, SEBA, Guwahati. However, a copy of letter No. 
No.SEBA/TECHNERI/1/951740 dated 23.7.2008 is forwarded herewith for your 
reference.  

WHEREAS a committee has . been -  constjtuted by this office vide Order No. 
ZCU-lll/Estt/01/Confid/08709/ dtj 10.6.2008, for verification of authenticity of HSLC 
Mark Sheet & Certificate of. Shri Tarun Kumar Das and authenticity of SEBA letter No. 
No.SEBNIFCNeri/1/95/247 dated 29.4.2000 and No.SEBN TECHNERI/1/ 95/740 
dated 23.7.2008..The committee-visited the office of Shri H C Kalita, Registrar, 
Board of Secondary Education, Assam,, Guwahati on 23.9.2008 to verify the factual 
position and authenticity of the records and letters issued by Board with reference to 

0364- 2570396 E-mail icar_zcu3@yahoo.co.in  
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verification of HSLC .shciet of Shri Tarun Kumar Das. The Registrar admitted that he ha .thiJedthe letter NÔSEBN TECHNERI/1/ 95/740 
dated 23.7.2008 and the information given in, the letter iscörrect. Vide the above letter 
the Registrar SEBA donfirmdd 	Thdr,rni off,c' revord$ in respect of Tarun Kumar Das, bearing ROLL 'k. 	4,%j -th. HSLb Exarnjnát1on, 1983,. is Re- verified andfound Fa!s. 

' 	 n7da i'fMj,d in this office records, 

	

-. 	

I'lr'; . 	 :rip€. 	i 	
.. .. ii under the saidRoll No..ancLyea,, as Pe.records of thth office. The name of the -. 

. . ...... 	 .. J ... candidate against the said 'ROLZ.No" and'yea? of the Exmiñat,on is found as one M, 'NbüI HÜ1S Pn n"Mi s'Eai:'Fcy ,thui1g5i247 Ct. 29-04.2000 were not Issued by ,  this office" On erifying the HLC mark sheet and certificate submitted by Shri Tarun Kumar Das, Registrar SEBA informed that the documents are 
not issued by SEBA and the same are falsê/foigid. 

.. .. 

In view of the above clarification furn ished . :by the 	aiahj verification report of Committee it is 
Tarun Kumar D'as while serving in Zonal Coordinating Unit, Zone-Ill, Barapani has subm itted a false/forged HSLC passed Mark sheet to support his claim that knowing fully 

well that his claim was' false/forged ihich is very unworthy and unbecoming for .  an  ICAR employee as per CCS CCA Rules 1965 Therefore, under Rule 14 of the CCS 
CCA Conduct Rules, I 965 th&iJrsigned i constraint to. take disciplinary action imposing provision under major peilty. 	•'' 	 . 

Shri Tarun Kumar Das is thereforefinaIly'd irected to furnish his submission, if any along with concrete documentary proof/evidence in support of his claim, within 15 
days from the receipt of this Mernórándum and latest. by 21.11.2008. If no 

reply s rece1,ed from him wiEhin the prescribed time, it ynll be assumed that he has nothing to say in the matter and final decisionpn the case will be taken by the undersigned as per Rule 14 under the provision of the CCSCCA Cohduct R'ulés, 1965 

I 

~(aj 
Cr 

• 	
: 	• 	 Atasubrarnanian  

Zónaf Coordinator 
To, 	 . S  

Shri Tarun Kumar Das, 
Senior Clerk, 

	

Zonal Coordinating. Unit, Zone-Ill, 	 I. ICAR Research Complex for NEH Region, 
Umroi Road, Barapani (Meghalaya) 793103. 

I 
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Dated: ShillOng. 
The 19th Nov.2008. 

'ro, 

The Zoha1CoOrdiflatOr, 
Zonal Co-Ordinating Unit,Zone-III. 

(Indian Council of Agricultural Research) 
IC•A Research Complex for NEM Region, 
UMM (Barapani), Meghalaya-793103. 

SubJ ect: Reply to your FN0ZCU_111/ES/0l/COflfid/08-99/ 
47 dated 5th'Nov.2008. 

Sir, 

With reference to .he subject cited above, that my 

reply dated 14.10.2008 to be .treated as reply. Qf the afore-

mentioned memorandum dated 5th Nov.2008, and in continua-

tion of my reply, I. would like to add few following lines: 

- that, I do not, have any 

knowledge about the re-Er1f,.LcatiOfl of my documents from 

the Board of.Second .Educe.ti'on of Assam 
- 

That"Ifurther subrn±t that a C131 enquiry has been 

	

.............. 	. 
constituLed for thek  same an& the enquiry is still going on 

and the departhtent already has declared me guilty, whici-

is totally against the p.inciples of natural justice.More- 

over, it is not jUSLf1d to discuss or to make any comment 

on the matter, as the matter is still under investigation. 

It is therefore,recuested that till the findi report 

from the InvetigatIngtean '.f the C31. comes out no action 

frown the Department shall be tdlcen up agdinst me and for 

which act of lcinek'iess, 	shall ever remain grdteful to you. 

Yours faithfully, 

OW 
01  • 	 .. 

(5j Tun Kar Das) 
',- 	 Senior Clerk 

oal c.o-cdrirating Unit, 
Zone-lU 
ICAR Research Complex 

7 	 .• 	. 	- 

- 	for NEH REGION, 
'UMRCI Road,Barapani 
Meghalaya -793103. 
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F.No. ZCU-III/Estt/0l/Confid/08-09/ I &i01 	 Dated the 27th  Jan., 2009 

ORDER 

WHEREAS an inquiry under Rule 14 of CCS (CCA) Rules, 1965 as extended to ICAR 
employees was initiated against Shri Tarun Kumar Das, Senior Clerk, Zonal Coordinating Unit, 
Zone-Ill, Barapani vide Memorandum No.ZC/TOT/99-2000/Condfl./54/ dated 09.3.2000 on account 
of submission of false High School Leaving Certificate Exai ination Mark Sheet. 

WHEREAS, Shri Tarun Kumar Das denied the charge and requested to be heard in person 
vi& his letter dated 05.5.2000. Accordingly, Dr. Ranjit Kurnar Bardoloi, Senior Scientist, Zonal 
Coordinating Unit, Zone-Ill, Barapani was appointed as Inquiry Officer to inquire into the charges 
vide Officer Order No.ZC/TOT/99-2000/Condfl./54/1 17 dated 10.5.2000. 

WHEREAS, Shri Taruri Kumar Das participated in the inquiry and was given adequate 
opportunity by the Inquiry Officer to defend his case. 

WHEREAS, Inquiry Officer in his report dated 3 1.12.2003 held as under: 

"The Inquiry Officer is in doubt on the authenticity of the HSLC pass certWcate and Marks/ieeE 
submitted by Sri Tarun Kumar Das as proof of his passing HSLC examination and also the letter 
No. SEBA17EJH/VERI111951247 dated 29.4.2000 issued by the Controller of Examination, Board 
of Secondary Education, Assàm.. It is djfficult to come to a solid conclusion as to whether Sri T.K. 
Das actually passed the HSLC examination or not till the authenticity of the letter issued by the 
Controller of Examination SEBA on 29.4.2000 and the HSLC certificate and Marksheet and 
certjficate submitted by Sri T.K. Das is proved. The Inquiry Officer is of the opinion that the 
Marksheet and certWcate submitted by SriT.K. Das as proof of his passing the HSLC 

• examination, and also the letter No.SEBA/tech/veri/11951247 DATED 29.4.2000 issued by the 
Controller of examination SEBA needs to be re-verfied from the Board of Secondary Education, 
Assam. 

The Inquiry Officer is of the opinion that the case on the charges levied against Sri T.K. 
Das of submitting false/forged HSLC pass C'ertjficate/Marksheet, should be handed over to a 
qualified and recognized investigating t&encieS. This wi/i help in proving the authe::ticity of 
Marksheettertficate submitted by Sri T.K.Das in support of his c/aim that he has actually passed 
HSLC examination. This will further help in exposing the nexus, if any, involved in issuing 
false/forged documents." 

WHEREAS, in view of above findings of the Inquiry Officer, the undersigned under the 
provision of Rule 15(1) of CCS (CCA) Rules inquired from the Board of Secondary Education, 

Condt.p-2- 
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Assam, Guwahatj vide letter No.ZCUI1I/Estfjo1/Coflfid/o8O9/2o78 dt. 10.6.2008 and No.ZCU -III/Estt/01/Confid,/0809/1 10 dt. 14.7.2008 to clarify the following issues given hereunder: 
Verification of HSLC result of Sh. Tarun KumaT Das S/o Sh. Tara Nath Das Roll No.K-5 
No.274 Year 1983 Marksheet No 117278 dt. 7.9.1983. 
Authenticity of the letter No.SEBA/JFC/Verj/1/95/247 dated 29.4.2000 issued by Shri B.C. 
Goswarnj, Controller of Examination, Board of Secondary Education of Assam. 

WHEREAS, the Registrar, Board of Secondary Education, Assam, Guwahati vide his letter No.SEBAJTECH,rVERI/1/95/740 dated 23.7.2008 clarified the matter as under: 

"The Original office records in respect of Tarun Kumar Das, bearing ROLL K-S No. 274, of the HSLC Examination, 1983, is Re-verWed and found False. No such candidate is found in this 
office records, under the said Roll No. and Year, as per records of this office. The name of the candidate against the said ROLL No. and Year of the Examination is found as one Mr.Nobul 
Hussain. The Memo No. SEBA/JFC/frRJ111951247 Dt. 29-04-2000 were not issued by this office." 

WHEREAS, in view of above clarification furnished by the Board, the undersigned vide 
Office Memorandum No. ZCU-III/Estt]01/Confdl/0809/634 dated 28.8.2008, directed Sh. Tarun Kumar Das to make his submission. 

WHEREAS, in his submissions dated 8.9.2008 Shri Tarun Kumar Das did not makc any 
comment on the re-verification report dated 23.7.2008 received from the Registrar, Board of 
Secondary Education, Assarn, Guwahatj. 

WHEREAS, under the provision of Rule 15(2) of CCS (CCA) Rules, 1965, a copy of the 
report containing findings of Inquiry Officer was forwarded to Shri Tarun Kumar Das vide 
Memorandum No. ZCU-JJI/EsttJO 1 /Confid/08-09/1 67 dated 19.9.2008 and he was directed to make 
his submission on the inquiry report and the facts of the case verified from the Board of Secondary 
Education of Assarn as referred above. 

WHEREAS in his reply dated 14.10.2008 Shri Tarun Kumar Das did not make any 
submissions on the conclusive documentary confirmation furnished by the Registrar, Board of 
Secondary Education, Assam, Guwahatj vide letter No.SEBAJTECH/VERJ/1/95/74O dated 23.7.2008 

WHEREAS, the undersigned again provided an opportunity to Shri Tarun Kumar Das vide 
Memorandum No. ZCU-III/EStijO1/Colfid/O8O9/247 dated 05.11.2008, to furnish his submission 
along with concrete documentary proof/evidence in support of his case. 

WHEREAS, Shri Tarun Kumar Das in his reply dated 20.11.2008 denied to have any 
knowledge about re-verification of his documents from the Board of Secondary Education of Assam 
and requsted not to take any action pending C[ ir;vestigation in the matter. 

WHEREAS, as a matter of fact, the undersigned has directed Shri Tarun Kumar Das vide 
Memorandum No.ZCU-JJJ/Estt/o1/co,,fj1J09/634 dated 28.8.2008, No.ZCtJJJJ7EstU011C0nfij 
08-09116 7 dated 19.9.2008 and No.ZC(J-IJJ/Estt/O1/Confic/,'08091247 dated 05.11.2008, to furnish 
his comments on the clarification furnished by the Registrar, Board of Secondary Education, Assam, 
Guwahati in its letter NO.SEBA/TECH/VERJ/1/95/740 dated 23.7.2008, a copy of the same was 

Contd.p-3- 
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provided to him vide above mentioned memorandum dt.05.11.2008. Further, there is no bar in 
continuing disciplinary case pending CBI investigation. 

WHEREAS, the undersigned, keeping in view the principles of natural justice, once again 
provided another opportunity to Shri Tarun Kumar Das vide Memorandum No.ZCU-
IIJJEstt/01/Confid/08-09/1 149 dated 19120th Dec., 2008, to furnish his comments, if any, in the 
matter. 

WHEREAS, the reply. dated 19.1.2009 received from Shri Tarun Kumar Das is not 
satisfactory as he has not submitted any proof/evidence in support of his claim that he has actually 
passed HSLC Examination under Roll K-5 No.274 of HSLC Examination, 1983. 

WHEREAS, 	in face of clinching documentary evidence 	vide letter 
No.SEBA/TECHIVERI/1/95/740 dated 23 .7.2008, received from the Registrar, Board of Secondary 
Education, Assam, Guwahati, from which it is evident that Shri Tarun Kumar Das furnished false 
Mark Sheet of High School Leaving Certificate Examination (HSLCE). The Registrar has also 
cirmed that the Memo No. SEBA/IFC/VERI/1/95/247 Dt. 29-04-2000 were not issued by that 
office. 

NOW, THEREFORE, the undersigned being the Disciplinary Authority in this case is of the 
view that ends of justice would be met by imposing the penalty of 'Dismissal from Service' on Shri 
Tarun Kumar Das, Senior Clerk for his misconduct of submitting false mark sheet of High School 
Leaving Certificate Examination (HSLCE). 

ACCORDiNGLY, the penalty of 'Dismissal from Service' is hereby imposed on Shri Tarun 
Kurnar Das, Senior Clerk with immediate effect. 

V. Venkatasiil5Iianian) 
Zonal Coordinator 

& 
Disciplinary Authority 

S1ifarun Kumar Das, Zonal Coordinating Unit, Zone-Ill, ICAR Research 
Complex for NEH Region, Barapani- 793103 (Meghalaya) 
Shri Tarun Kumar Das, 5/0 Late Sh. Tara Nath Das, I Bhuyanhat Gaon, P.O. Bhuyanhat, Police 
Station - Teok, District- Sibsagar (Assam) 
Shri Tarun Kumar Das, C/o Mrs. Kharbuli, Maidan Laban, Near Railway Guest House, 
Kharbuli House, Shillong-4. 
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